IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH

AT IXDERABAD

O.A.NO.89/94 . Date of Order: 22, i,97
BETWEEN &

M.Sambaiah : e« Applicant,

AND

The Additional Central Provident
Fund Commissioner, South Zone,

Barkatpura, Hyderabad, .. Respondent,

Counsel for the  Applicant . .Mr,Sudhender Kulkarni
Counsel for the Respondent ee Mr.5.,lakshmikanta Rao
CORAM ¢

HON'BLE SHRI R.RANGARAJAN 3 MEMBER (ADMN.)

HON'BLE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL,)

X Oral oxder as per Hon'ble Shri R.Rangarajan, Member (Admn,’ X

Héard Mr,S5,lakshmikanta Rao, leamed standing counsel

for the respondents,
Pl EN

2. This OA was called today at the instance of the letter
dt, 20,1,97 filed by the respondents counsel in the OA,

When the judgement was delivered on 20,1, 97 neidher the
respondent nor hié counsel was present to show ug the rule

faet]

position, It states that the punishment awarded to the

applicant is appealable »

" —_
\that it is appelable under Rule 19 of the D&A procedure of

the department, The leaxned counsel for the respordents
~ ba ~

now submitted that he could notLpresent on 20,1.97 due to

the' circumstances beyond his control, But he could have



L g 2 L

represented this case throuwh his junior or somebody else

or through the representatives of the department, We do

not appreciate the absence, However in view of £he present
submission we have seen the rule also produced by the learned
standing counsel, . We are satisfied that the judgement alyeady

- delijvered on 20,1,97 :Ig in consongnce with the rule position,

3. In view of 'the above the letter is disposed & noting
the presence of the learned standing counsel for the

respondents,

5. -FKT PARAMESHWAR )  ( R.RANGARAJAN )
//pl.ﬂémber Judl, ) Member (Adm,)
v

Dated: 22nd January, 1997 ﬁfmﬂ“f_“/
(Dictated in Open Court) 'pv/'ej”
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